
FIR No. 225/2021
State  vs   Pankaj Kumar Mrigwani

U/s 365/34 IPC
PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Pankaj Kumar Mrigwani.

Present: Ld. APP for the State.

Ld. Counsel for accused Pankaj Kumar Mrigwani.

Report  received  on  behalf  of  IO  that  he  is  on  leave  till

04/08/2021.

Reply be called for 05/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021



FIR No. 225/2021
State  vs   Ved Prakash Tripathi

U/s 365/34 IPC
PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Ved Prakash Tripathi.

Present: Ld. APP for the State.

Ld. Counsel for accused Ved Prakash Tripathi.

Report  received  on  behalf  of  IO  that  he  is  on  leave  till

04/08/2021.

Reply be called for 05/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021
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FIR No. 0446/2021

State  vs  Sumit
U/s 392/397/411/34 IPC

PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application for calling status report regarding age of

accused.

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused Sumit.

Ld. Counsel for accused submits that the applicant/accused has

been apprehended in the subject matter FIR and in pursuance of same has

been sent to Judicial Custody.  It is the contention of Ld. Counsel for accused

that the applicant/accused is a juvenile and was aged about 16 years and 4

months at the time of alleged incident.  It is thus prayed that the applicant be

produced before the appropriate forum for adjudication.

Heard.  Perused.

Report  received  on  behalf  of  IO  that  he  is  on  leave  till

04/08/2021.

The Ld. Counsel for accused has annexed :

a). Certificate dated 01/04/2015, issued by the Principal stating,  inter  

      alia, that the accused was born on 20/03/2005.

b). Mark-sheet of class 7th, signed by the Principal indicating that the  

     accused/applicant was born on 20/03/2005.

Contd...
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From the perusal  of documents it  prima facie appears that the

accused/applicant  was  a  juvenile  on  the  alleged  date  of  incident  i.e

18/07/2021.  However, in order to conduct a conclusive inquiry as per the

mandate of Sec.  9 of Juvenile  Justice (Case & Protection) Act  2015, it  is

pertinent to take on record the inquiry conducted by IO for age determination.

Thus, in accordance with the mandate of Sec. 9 (4) of  Juvenile Justice (Case

& Protection) Act 2015, the applicant/accused Sumit is directed to be shifted

to the Place of Safety, Majnu Ka Tilla, Delhi. 

Superintendent, Place of Safety, Majnu Ka Tilla, Delhi is directed

to produce the CCL through VC before this court on 06/08/2021.  Ahlmad is

directed to provide VC Link to superintendent concerned.

IO is directed to file the relevant documents pertaining to the age

inquiry and compliance of the present order on 06/08/2021.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  accused,  Jail

superintendent, SHO concerned, IO concerned and Superintendent (Place of

Safety) through IO  through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021
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FIR No. 83/2021

State  vs   Lalit Jain & Ors
U/s 420/406/120B IPC

PS Prashant Vihar
03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

438/RG/DHC dated 22.07.2021 that all the matters are to be taken up through VC.

This is an application for issuance of process u/s 82 CrPC against

accused persons namely  Lalit  Jain,  Amit  Jain,  Sanyam Jain and Anjali  Jain,

filed by IO.

Present: Applicant/IO Insp. Sanjay Kumar.

Ld. APP for the State.

Application perused. 

In compliance of the order dated 30/06/2021, IO has filed fresh status

report in accordance with the mandate laid down in Sunil Tyagi vs  Govt. of NCT

2021 SCC OnLine Del 3597. It is submitted by the IO that the above said accused

persons  are  evading  their  arrest  deliberately  and  NBWs  could  not  be  executed

against them despite the best efforts. Applicant/IO further prayed for issuance of the

process U/s 82 Cr.PC qua the accused persons.

Heard.  Record perused. 

Perusal  of  the  record  shows  that  NBW’s  dated  30.06.2021,  were

issued by this court against the aforementioned accused persons. Delving into the

status report, it appears that the raid was conducted on the last known addresses of

the  accused persons.  It  is  submitted  that  the  address  of  the  accused persons  as

supplied in the anticipatory bail application filed before Hon’ble Delhi High Court

(albeit application is stated to have been withdrawn) has also been raided by the

concerned officials. The accused persons have been stated to either have left the

said address or not residing in the recent past. IO has further collected the CDR of

the accused persons and the contact numbers have been put on surveillance, 

Contd...
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however the numbers are stated to be switched off and no details could be culled

out. It is pertinent to record that as per the status report, the mobile numbers of all

the accused persons were switched off since 27.01.2021 and the accused persons

have been stated to  have left the last known addresses on this particular date.

It appears from the submissions made by the IO, report filed and the

material  placed  on  record,  that  the  accused  persons  are  deliberately  concealing

themselves in order to avoid the service of the warrants. 

Accordingly, let process u/s 82 Cr.PC be issued against the accused

persons on their last known addresses with the directions to execute the same at

least 30 days before the date given. The process server is also directed to ensure the

execution of the aforesaid process by:-

1. The proclamation must be read in some conspicuous place of the town or

village in which the person resides

2. It shall also be affixed to some conspicuous part of the house in which the

person resides or to some conspicuous place of the town or village.

3. A copy of the proclamation must also be affixed to some conspicuous part

of the Court house.

4. The photograph/videography regarding the affixation of the process in the

aforesaid manner be also filed along with the report.

5. IO shall record the statement of two respectable members of the society

regarding the execution of the process in the aforesaid manner.

6. The execution of the proclamation is to be done by an officer not below

the rank of Sub Inspector.

Be put up for report on 20/09/2021.

Process u/s 82 CrPC will be signed digitally.

Application stands disposed off.

Digitally signed process u/s 82 CrPC and digitally signed copy of this

order be sent to IO concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021



FIR No. 012678/2021
State  vs  DL 8SBB 5148 

PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 8SBB 5148 on superdari.

Present: Ld. APP for the State.

Applicant/owner Badal Sharma.

Record perused.

Perusal of record shows that same application is already decided

VOD 19/07/2021.

In view of same, present application stands dismissed.

Copy  of  this  order  and  order  dated  19/07/2021  be  sent  to

applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021



e-FIR No. 016637/2021
State  vs   Mohd. Mousin

U/s 379/411/34 IPC
PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Mohd. Mousin be prepared immediately.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021
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E-FIR No. 026797/2020

State  vs   Ravi Jaiswal
U/s 379/411/34 IPC

PS Prashant Vihar
03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Ravi Jaiswal.

Present: Ld. APP for the State.

Ld. Counsel for accused Ravi Jaiswal.

Ld.  Counsel  for  accused  submits  that  accused  is  an  innocent

person and has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.   Accused  is  in  JC  for  a

considerable period of time.  Charge-sheet is already filed and trial will take

time due to the pandemic of Covid-19.  No fruitful purpose w.r.t investigation

and prosecution would be served by keeping the accused in JC.  Accused

cannot be kept behind the bar as a punitive measure, at this stage of the trial.

Therefore, accused Ravi Jaiswal is admitted to bail on furnishing bail bond in

the  sum  of  Rs.  15,000/-  with  one  surety  of  like  amount  subject  to  the

following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

 Contd...
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3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021



FIR No. 0174/2020
State  vs   Sanjay Kumar

U/s 389/337 IPC
PS Prashant Vihar

03.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

File taken up today on application of accused  Sanjay Kumar

seeking permission for renewal of his passport. 

     

Present: Ld. APP for the State.

Ld. Counsel for applicant/accused Sanjay Kumar.

On request, put up on 04/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/03.08.2021


